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SHRI SATYASADHAN CHAKRA-
BORTY: You said in your election mani-
festo, that during the Janata regime, it
‘was there. What is happening now?

(Interruptions)

MR. SPEAKER: Mr. Das — Question
No. 82.

'‘ORAL ANSWERS TO QUESTIONS
Labour Export raket in the Country

¥82. SHRI A. C. DAS:

SHRIT VIRDHI
JAIN:

CHANDER

Will the Minister of LABOUR be pleas-
ed to state.

(a) whether any labour export racket
for Middle East is continuously going on
in India;

(b if so, details thereof; and

(c) dctails of efforts being made to
smash such type of rackets?

TH DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARAMVIR): (a). No Sir, but some
cases of exploitation and cheating of emi-
grants and intending emigrants by unsc-
rupulous elements have been reported to
the Government from time to toime.

(b) 158 individual complaints of alleg-
ed exploitation and cheating, breach of
contract and non-payment of dues etc.
have been reported between September,
1981 and June, 1982. All these cases have
been referred to the appropriate autho-
rities for investigation.

(¢) The following steps have been/are
being taken to prevent exploitation and
cheating of workers:—

(i) A pamphlet giving the details of
living and working conditions in variou$
Gulf Contries alongwith the minimum
.expectation of wages and peculiar fea-
tures of the labour laws of those coun-
tries have been published and circulated
to the various State Governments.
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(i) Steps are being taken to adver-
tise a list of ‘Dos’ and ‘Donnts’ for the
prospective emigrants at the P.O.Es
office as also at the embarkation points,
so as to enlighten them regarding their
right and duties,

(iii) The matter of giving wide publi-
city to unscrupulous agents being con-
victed by courts is under examination.

(iv) Giving wide publicity through
All India Radio and Doordarshan is also
being considered.

(v) A Bill to regulate Emigration i8
in the process of finalisation for intro-
duction in the Parliament, which, when
enacted will give sufficient powers to
the Government to regulate the working
of the recruiting agents.

SHRI A. C. DAS: It is an admitted
fact that there are some rackets operat-
ing in our country. I am glad that Gov=-
ernment has taken a lot of measures; and
there is a proposal to introduce a Bill—
to review emigration—which is in the
process of finalization. But may I know
from the Government whether it proposes
to set up its own organization or agency
to recruit labour to the Middle East coun-
tries, in view of the malpractices indulged
in by the racketeers?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI BHAG-
WAT JHA AZAD : As the system is to=
day, we have got wunder the Supreme
Court’s orders certain conditions under
which the agents or the firms, ecither
through themselves or through their agents,
are getting the labour. Whenever we get
complaints of such nature, the first thing
we have to do is to contact the Embassy
of a particular country, find out the actual
posting and accordingly we take action
against the agent or the employer as the
case may be.

SHRI A. C. DAS: 1t is stated here that
“158 individual complaints of alleged ox-
ploitation and cheating, breach of contract
and nonpayment of dues etc have been
reported between September' 1981 and
June 1982.” May I know from the Gove-

rnment what is thc appropriate authority
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and what is the result of investigation and
how the 158 people have been benefited
by the investigation and what action has
been taken against the guilty? What is
the number of persons in jails in these
countries for travelling without valid docu-
ments?

SHRI BHAGWAT JHA AZAD: We
have individual complaints as I have said
in the reply; and in such cases  at present,
what we have to do is that we refer the
case to the police for investigation. We
have received 158 individual complaints of
exploitation, cheating and other charges.
In the case of serious irregularities, the
first thing we do is that we put the firm
behaving in this manner on the prior
approval list; that means we do not allow
them to export any further till we clear
their cases. In the case of minor irregu-
larities we ask the Embassy concerned to
find out and do the needful in this case.
127 cases were referred to the police for
investigation; in 1980-81, some of them
had been convicted; some of them could
not be. 111 cases are under investiga-
tion, In both these, our instrument of
punishment is that we put the firm on
the prior approval list. As on today,
under the Supreme Court order, they are
free to export and we camnot do anything;
that means we do not do anything in these
cases. Therefore, the major punishment is
this. In the case of minor irregularities
we ask the Embassy to see how far they
can be settled.
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“The following steps are being taken
to prevent exploitation and cheating of
workers.

(a) A pamphlet giving the details
of living and working conditions in
various gulf countries along with the
minimum expectation of wages and
peculiar features of the labour laws
of those countries have been publish-
ed and circulated to the various State
Governments.”
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SHRI F. BALANANDAN: This is a
very serious matter. The answer given
by the hom. Labour Minister is too gene-
ral. And he has assured that a Bill is
coming. That is all right. But I want to
mention through you, that there are rocket-
eers of many types, there are people and
organisations which are sending workers:
to other countries, there are individuals
who promise the employment seekers that
they will be provided with employment
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while they take twenty thousand, twenty-
five thousand or sixty thousand rupees
from these people and finally they do not
give any employment. I have myself
brought to the notice of the Minister seve-
ral cases of this type. Therefore, till we
finalise the Bill, is the Government going
to take any steps, to see that if any com-
plaint in made, by anybody who has been
cheated by these racketeers, will they be
enquired, and will any definite instructions
be given to the Police to register cases and
10 see that these people are booked and
promptly punished?

SHRI BHAGWAT JHA AZAD: Yes. I
fully agree with the hon. Member that
complaints are made, and they come to
me. 1 had given their number. 1 had
given their mumber in 1980-81, and what
action was taken, and T gave it in detail.
There have also been complaints in 1981-
82 and T have taken action oa them also.
1 said that there are two xinds of com-
plaints. One was about the conditions of
service, that allured them ard which were
not being fulfilled They are the major
ones. One important case has been
referred to me by Shri Vajpayeeji about
Libya and in that we had to immediately
stop exporting of labour and till we got
the report we could not permit them or
give them the clearance. Similarly we got
some reports about two firms. We have
put them also in the list. In major cases
we put them in prior approval lists and
in minor cases we asked the Ambassa-
dors to look into them. We get reports
and send them to the Police and we do
full investigations. TLater (he caSes are
sent to the courts and fhereafter convic-
tion also takes place.

DR. SUBRAMANIAM SWAMY: 1
know something about fhese rackets, be-
cause. . . (Interruptions)

MR. SPEAKER: You have ne truck
with them? (Interruptions)

AN HON. MEMBER: Mr. Swamy
should be arrested...(Interruptions)

DR. SUBRAMANTAM SWAMY: The
reason is,. . . (Interruptions)
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MR. SPEAKER: Do you want to ex-
port them?

DR. SUBRAMANIAM SWAMY: Al
communists should be exported. I am in
favour of it, and to Soviet Russia but not
to China. (/nterruptions)

AN HON. MEMBER: Why not to
U.S.A.? (Iuterrapiions)

AN HON. MEMBER: What about him?

(Interruptions)

DR. SUBRAMANIAM SWAMY: To
doubt my infegrity is a crime. Please take
notice of it.

Most of the recruiting agencies are in
Bombay. Therefore. 1 have special know-
ledge. And secondly, the Fstimates Com-
mittee has set up a  Sub-Committee to
examing this question. T was a Member of
that Sub-Committee. 1T am  speaking. ...
([nterruptions)

AN HON. MEMBER: Is it a part of
the question?

DR. SUBRAMANIAM SWAMY: 1 am
speaking something  which may sound
slrange but it is based on sound informa-
tion. As the Minister said, some people are
taken, they are cheated and they are dump-
ed half way or somewhere. 1 would like
to know whether it is a fact that some
of the countries which received Indian
labour have made it clear to the Govern-
ment of Tndia that certain categories of
people will not be acceptable. T would like
to know from the Minister, whether he has
seen Press reports to say that for example,
Saudi Ambia has made it clear that they
do not want Sikhs and Sardars there. The
recruiting agents have also told me that
the Government also acquiesces in that
malpractice. 1T want {o know whether the
Government will ensure that in the export
of our labour there will not be discrimi-
nation between th2 communities and thay
go strictly by talent and ability and parti-
cularly that they will ensure that Sikhs
from the Punjab get their share in the
Middle-East.

SHRT BHAGWAT JHA AZAD: Sir,
people are sent outside only according to
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the need in that particular country, and
according to the kind of people that are
required, skilled, semi-skilled or otherwise.
Not that they are just picked and sent
there. There are firms there who have
taken this job in those countries, Some of
them are Indians and some of them are
foreigners. Under the present directions of
the Supreme Court under which we are
guided, they can either recruit directly or
through the agents. No such labour which
are not required in a particular contract
for the kind of job, is sent. Therefore,
there is no such discrimination. It is true
that when we get the demand of a parti-
cular type of labour according to the des-
cription of the job from the companies,
only they are sent. Therefore, there is no
discrimination between Sardars or nom-
Sardars. Rather the hon. Member is mak-
ink that discrimination.

DR. SUBRAMANIAM SWAMY: The
whole Punjab knows that. And he is say-
ing like this. If tomorrow the report goes
in Punjab that Sardars are not welcome
and the Government demies it, what will
they think of this Government?

SHRI BHAGWAT JHA AZAD: T as-
sure the hon. Member that I would like
to draw upon his expert knowledge about
this racketeering so that he can guide me
as to how best T can do in this matter,

MR. SPEAKER: Guide in what?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): There was some
such news. But when T was in Saudi Arabia
I was told that there would not be any
discrimination,

DR. SUBRAMANIAM SWAMY: Then
you keep on going to Saudi Arabia 8O
that this does not happen.

PROF. N. G. RANGA: Similar export
of labour used to be carried on under the
indentured labour system. Then there was
agreement between ome country and ano-
ther. In those days, the Government of
Indin. which was British Government at
that time, used to reach an agreement with
such Governments as that of Malaysia
and Ceylon in order to ensure minimum
decent economic and social conditions for
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our labour, There was what was known as
kangani system by which the so called
racketeers or middlemen, who used to
recruit these people, used to be... (Inter-
ruption)

DR. SUBRAMANIAM SWAMY: I ob-
ject to his pointing towards me.

PROF. N. G. RANGA: The hon. Mem-
ber seems to have some knowledge about
them,

TG WEI : IRH Tg WM OTET
gl fa =ix &1 gt 7 fawar

PROF. N. G. RANGA: Those kanga-
nis used to be registered and they were
employed. Their activities wsed to be re-
gulated. Would the Government make
some study into the past experiemce and
ensure that in future at least the kind of
legislation that they are going to have,
would provide for steps to ensure proper
behaviour on the part of these middlemen
on this side and also proper treatment on
the part of the Governmnet, who would
be receiving our labour?

SHRI BHAGWAT JHA AZAD: It is
a good suggestion that I should see through
the past about this kangani system. I must
admit that according to the age of the
hon. Member, he has disclosed much more
facts than T knew. Some of them I do
not know. I will try to go through the
past records and certainly ensure, as is
our intention, that middlemen in this coun-
try should give proper behaviour and mo
cheating on this side and where they are
employed, they should get decent working
conditions.

SHRIMATI INDIRA GANDHI: As T
informed the House on an earlier occasion,
1 fully agree that the interests of our
workers should be safeguarded. However,
what has actually happened is that such
employment markets are being closed to
us. And these people there are looking
towards the Philippines and other countries
for their labour. That also is harmful to
our people because they could make good
money there.





